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GENTRAL aDMINT STRATIVE TRy BUNAL, PRINCIPa, BENCH
O.A.Ne. 1591/1994 N
Neyw Delhi, thig 2324 day of July, 199¢g )

Hon'lle shri A.V.Haridasan, v (N
Hon'ble shri S.P. Biswas, Membe ¢ {(a)

ees  Appl icants
(Through mMrg, Avnish ahlawat, Advecate)

Ve rsus

®Vt, of NOT of Delhi, threueh

i, Comtnd ssione ¢ of Pelice
Police qus.
Mso Building :
iP Estate, New Delhi

2¢ aAddly Gemmissioner of Police
P@lice quS'_
ip Estate, New Delhi
3, shri M. A, Sayed
by, ®mmissioner of Police (Bast)
Shalimgyr Park, Shahdara, Delhi
4s Inspecter Ram Niwagh Vashi stha

EQ/0ffice of DCP (HU/T)
IP Estate, New Delhi ess Respondents

{(Threugh shzi Rajindeyx Pandita, AdVeca;t‘.e)

ORDER (oral)
Hon'wle ghri AV, Haridasan

Alss the finding of the Enqui ry Officer (&g for short)

/’/‘ ces®/2
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ted 22.3,93 egtablishing applicant®s guilt on the hasfs
- of which the Pa awarded the punishment, The original
applicant was preceeded against on the Basis of sumnary of

allegations as at page 34 of the paper mok,

24 The applicant having denied it, an enjuiry was held
and on the basis of the report of the Ep, the pa finding
him guilty removed him from service. He filed an appeal
against the impugned orders in which the inter alia
contended that the enquiry was held in violation of the
ruies and natural justice as list of witnesses and @ st
of evidences aleng with list of witnesses were not given
to him and thus the finding is perveres, As the appeal
was dismissed, he has filed this application ehairlenging
the orders of the disciplinary authgrity as alse of the

appellate authsrity,

3 During the pendency of the 0A, the original applicant
Ransir gingh expired on 18,07,95. In the substantial petitisn
the lsgal het rs of the eriginal applicamt have been bmaght
in the array of applicantsas per exder of this Bench

dated 15,08,86,

4, Re spondents have filed mply statement, at pars 4,5 of
the reply they have stated that the list of decurents was
not supplied to the applicant inadvertently, we fingd that
gist of evidencs also was not given to the a: pplicant, m
the case of soma Rumar Vse UOI (0A 812/91) decided on 29,9,95
the Tribunal held that Non-supply of gist of evidence would
amopunt to wviolation mandatory ruleg of Delhi Police (pPsa)
Rules and therefore the enquiry held was Vitiated, fThig
ruling was followed By the Division Bnch in itg subksequent

decision in oa 80/94 and oa 338/94 decided by a8 common

erder dated 26.8.97, Since in the present case the gigt of

evidence was not supplisd to the applicant Before the enqguiry

¥as Beld and the list of documents, e ame of the considereq

View that the ®port of the Eo was vitiated, wor that



&
reason alcone the impugned orders are liable te be set: aside,
While agreeing with the finding of the Ep, it appears that
the DA has not adverted to this aspect at all, The appellate
authority alsp has not considered whether the engqulry was
held according to the rulas, we, therwfore, find that the
impugned orders have gk to ke st aside,

5. Now that helding of fresh enquiry afier complying

with the previsions of Rule 21 of Delhi Police {(P&a) Rules
is not possible as the original applicant is ne mors, we
are of the considered view that it would ke appropriate
that terminal Menefits ars eiven tg the legal heirs of

late ghri Rankir Sineh treating that shri Ranbir Sineh,

the original applicant continued in service from the dats
of removal till his death on 18,7.95.

6, In the rssult, the application is disposed of setting
aside the impuened orders of the QA and appellate authority
and dirscting the regpondents to give all consequential and
terminal Wenefits to the legal heirs of late Shri Ranbir
Singh treating that he continued in service till the date
of his death on 18,7,95, These directions shall ke complied
with within a period of 3 months from the date of receipt

of a copy of this ordery Bo costs.
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{S.P. Hiswas) (A<V. Haridasan)

Membe r(a) Vicz=Chalrman{J)




